
O.A. No. 34 of 2011 

Jayanti s' Jayan.t Pingua ..... Applicant 

Union, of h3dia & Ors .,,Responden.ts 

Order dated: 27.0.1.2011 

CUR AM: 
Hon ble ShnC.RMoipai.ra. MerjMmn 

Heard Sri N R.Routmy,, W. Counsel for the 

applicant and Sn 5K .Oiha. t ed.. Sta ding 	unsei 	trig 

for the R.epondent-Raiiways, on whom a copy of this 0. A. 

has already been served. 

The apphcant has approached this Tribunal 

with. the following prayers: 

"to direct the Respondents 
to grant I and 21  financial upgrad. ion 
under the MACP Scheme w.e. f. 
01.09.2008 and pay the differential arrear 
salary." 

As an interim measure, the applicant has also 

prayed for a direction, to Respondent No.2 to dispose of the 

pending representation as at Annexure-A/5. 

Since, it is the positive case of the applicant that 

esentation filed by him is still pending, without 

.o the i'ne'rflz 	f1'c (e 'rrt - 	to 

I 



the pending representation as at Anneure-AI5 and pass a 

reasoned order and communicate the same to the applicant 

within a period of 90 days hence. 

S. 	Send copies of this order to Respondent Nos2 

and 3 at the cost of the apphcant Ld. Counsel, for the 

apphcant undertakes to deposit the postal requisites by 

tomorrow. 

RK 


